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Gazette, have the-force of law : 

c c  Provided that no such rills shall be so pub- 
lished .until the opinion of tlw Mahkr6.jA thereon has 
been taken and considered by the Lieutenant-Gov- 

c c  In matters not otherwise provided for by the 
rules made uilcler clause (a) ,  the Code of Civil Proce- 
dure shall apply. 

c c  23. If, in any suit instituted or appeal presented Prooednre in 

under tllis Regulation in any Court, the Judge or ca"Of doubt 
as to  Jndge'a 

presiding officer doubts whether he has jurisdiction., jurisdictiou. 
he may refer the matter to the Board of Revenue; 
and, on any such. reference being made,.the saicl Board 
may order the Judge or presicliiig officer either to 
proceed with the case, or to return the plaint or appeal 
for presentation in such other -Court as it may in its 
order- declare to be competent to take cognizance of 
the suit or appeal. 

c c  The order of the said Board oh any such eefer- 
ence shall be final. 

c c  ( a )  the administration of the &mily Domains, 
in so far'as it is entrusted to the, MahArBjti, shall be 
regulated by the principles and spirit of the enact'- 
ments for the time being in force in the North-West-. 
ern Provinces, alld 

by those enactments. 
" 25. I n  this Regulation, unl.ess there is some- Interoreta- 

thing repugnant in the subject or context,- tlon-clause. 

of such Board : 




